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Raipur, the 7th December 2009

NOTIFICATION

No. F-2-113/Seven-2/2008.-—In exercise of the powers conferred by sub-section (1} of section 98 of the
Chhattisgarh Land Revenue Code, 1959 {No. 20 of 1959) the State Government hereby makces the following further
amendment in the rules regarding Assessment and Reassessment of Land in Urban Areas made under section 98 of the
said code, the same having been previously published as required by the sub-seciion (3) of section 258 of the said
Chhattisgarh Land Revenue Code, 1959 (No. 20 of 1959), namely :— .

AMENDMENT
In the said rules ;—

After rule 32, the following rule shall be inserted (—

" (33} Reassessment exemption {or land diversion is 1o be givc'n upto 10 (Ten) Acres of land lor new
Tourtsm projects as weli as fuli exemphon s tabe gwcn in the case of Heritage Hotels for reassess-
ment.”
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